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SHRI E, BALANANDAN (Kerala): I rise
to support this Bill. While supporting this
Bill, I have to invite the attention of the
Minister to one or two points. The roads
system in the country needs careful nursing.
As the Minister also pointed out, in many
States, proper maintenance is not there and
proper attention to the construction of the
roads is also not given.

I want to bring to the notice of the Minister
the fact that Highway No, 17
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of Kerala has been under construction for
many years. I think it has been going on for
past 10 to 15 years and it is now nearing
completion. But I don't know whether the
Centre has been able to allot the required
funds fo, the construction of thi road. To my
knowledge, with regard to the State of Kerala,
whatever money is given by the Centre, is
being rationally utilised, and I have not come
to know of ony deficiency I urge upon the
hon. Minister to see that Highway No. 17 is
completed. For that purpose, two or three
bridges are to be constructed. Kerala is a State
where the number of vehicles, heavy trucks,
motor-cars, three-wheelers etc. are more in
the State if you make a comparison
population-wise. Therefore, I request that the
hon. Minister may kindly look into this—
highway number 17—an d see that it is
completed within the shortest possible time. I
do not have much to say about the Bill. 1
support the Bill.

THE DEPUTY CHAIRMAN: Thank you.
This is the first time that somebody has
concluded so quickly.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE (Maharashtra): We must
applaud him for that.

THE DEPUTY CHAIRMAN: The House
is now adjourned for lunch and we will meet
again at 2.30 P.M.

The House then adjourned for
lunch at thirty-one minutes past one
of the clock.

The House reassembled after lunch
at thirty-two minutes past two of the
clock, the Deputy Chairman in the Chair.

NATIONAL HIGHWAYS AUTHORITY
OF INDIA BILL, 1988—CONTD.

SHRI RAOOF VALIULLAH (Gujarat) :
Madam, [ rise to support the National
Highways Authority of India Bill, 1988.
National Highways are like
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sinews and muscles of the country and we all
want to build, a strong and muscular India. A
good network of highways Is essential not
only for trade and industry to flourish but also
«for national integration of this country. In the
olden times there was the famous Grand
Trunk Road. It was the only National
Highway to be reckoned but now as we reach
Calcutta by the Grand Trunk Road, encroach-
ments on both sides of the road lead to hours
of traffic jams, resulting in the loss of
precious time and fuel. Savings in fuel only
on this aspect would be a net saving and could
be ploughed back in the construction of
National Highways in this country. Therefore,
the very first thing that occurred to me was
that this congestion on the National Highways
must be removed. Whether the encroachments
are legal or illegal, they must b, removed. The
National Highways Authority should take care
of this aspect and also not only undertake
widening of the National Highways but also
construction of bypasses to avoid cities, towns
and big villages. I would appreciate if the total
land on both sides of the National Highways
is taken over by the appropriate department or
agency of the Government. This kind of law
exists as far as Railways are concerned. I
would like to know whether Government is
seriously  considering to totally ban
construction—whether legal or illegal —
within a limited periphery on both sides of the
National Highway.

Madam, the Minister referred to the
National Highways as the arteries (f this
country. We all know that when arteries have
cholesterol, the pressure on the heart
increases. In the same way, if the national
highways are congested, then the pressure
increases on other parts where the goods do
not go. Therefore, in the interest of smooth
flow of traffic, something must be done to see
that the national highways are cleared of all
hazards whether of construction or otherwise.
The Government has brought this Bill
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because they felt that it was the need of the
hour and a certain authority to construct and
maintain national highways was necessary.
Therefore, the Government has brought this
Bill, though belatedly. The most important
issue to be paid attention to is in regard to
construction of quality highways in this
country. Therefore, the first thing I would like
to point out is the quality of works. We have
come across a number of instances, read and
heard, of bunglings in road construction
works. I know it is the most lucrative work.
Normally politicians go in after the
construction contractors for road building
because they think it is the most lucrative
thing. Therefore, it has been very good that
this kind of construction has now been taken
over by a National Authority. This would
curb tendencies of bungling an<j poor quality
works.

Another thing is, that in the past, some
highways were sanctioned some 20-30 years
ago but the land could not be requisitioned,
with the result that the cost went up ten times.
I know, for instance, a national highway
which was sanctioned at , cost of Rs. 3 crores
which is today not complete and the cost has
escalated to about Rs. 30 crores. Now this
kind of thing in this country is very bad and.
therefore, the National Highway Authority
would also take care of it.

Madam, there is a common complaint that
the maintenance amount given to the States is
very meagre. Now that the maintenance wil]
be taken o'er by the National Highway
Authority, we hope that more funds will be
allocated for this. I do not know why some of
the Chief Ministers in the Transport
Development Council did not afrree to this
suggestion of having a Transport Authority
with more funds. I would like to know what
went affainst the formation of this Authority
and. particularlv the funds to be devolved in
this Authority and whv was this objected to
by some Chief Ministers in the
Transport
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Development Council? After all, it is a good
measure and this Transport Authority would
take care of the construction of the national
highways. I would like to know from the
hon. Minister whether there was any point,
whether they thought that State autonomy
would be taken away, or they thought that
the siphoning of funds for the national
highways which they gave to other projects
without caring for the national highways
would be taken away. I would like to know
from the hon. Minister what exactly
transpired in the Transport Development
Council.

Madam, in the Seventh Plan, the allocation
for roads was Rs. 892 crores. I would like to
know whether it is commensurate with the
present requirements of the country. If it is
not, whether the Minister will impress upon
the Planning Commission and the Finance
Ministry that roads are ver, essential for this
country and require more funds from the
Planning Commission and the Finance
Ministry. I am very glad, and I congratulate
the honourable Minister, that he has already
crossed Rs. 892 crores. I do not know what
the exact figure now i«, but I think Rs. 1,400
crores have already been spent on national
highways. . (Time hell rings) Madam, this is
national highways and so it will take some
time.

THE DEPUTY CHAIRMAN: National
highways are for faster transportation!

SHRI RAOOF VALIULLAH: But what h
happening is, today it is not so. Therefore, T
am pleading that the congestion shoall he
removed. . (Interruptions’)....

THE DEPLTTY CHATRMAN: Tf he does
not clear the way, others will have a
blockade!

SHRI RAOOF VALIULLAH: Madam. in
the sphere of finance I would like to know from
the honourable Minister whe- ! ther the
proposal by some private sector undertakings,
namely. Reliance and R. P. '
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Goenka, that they would construct bridge, and
national highways in this country and collect
tolls, has been taken seriously or not. I raised
this question about a year ago and they said
that there was a pro-posal which the Ministry
was considering. 1 do not know whether by
setting up this National Authority these would
not come into conflict, and I also do not know
whethe, private sector undertakings should at
all 'be given this kind of work of constructing
bridge, and national highways. Hie National
Highways Authority would he fully competent
and, if you give them adequate powers and
adequate finance, I don't think it would be
necessary to involve the private sector in this
at this stage.

I would also like to know what has beer, the
outside help. For instance, in Gujarat we are
constructing an  autobahn from Ahmednbad
to Baroda, a distance of 90 kilometres. Now
this World Bank aid is there, some aid has
come from the Asian Bank and some more aid
is in the pipeline. 1 don't know what
exactly is the criterion for selecting certain
patche; of n;itianl hichway—whether it is the
density of traffic, whether it i the high
industrialization  of that belt or whethe, it
depends on  the flow of goods in that
particuhr sector. Therefore, I would like to
know f-orr, the honourable Minister how many
protects are going on with World Bank and
Asian Bank assistance, how they monitor
the progress of these projects and what is
the actual amount of money th if 1i,. involved
and how they are going to pay them back—
by collecfina toll or by raisin? the road cess. |
would like to remind him that last time
when, the cess was raised, the Government.
particularly his Ministry, got about Rs. 100
crores. Now. whethe,- he is going to raise the

cess once again to raise resources for
this Authority, T would like fo have a
categorical answer from the

honourable Minister. . (Time bell rings).....

What is required in the sector of national
hiwhways is that some of these national
highways should be taken into consideration vis-
a-vis th, recommendations of the National
Commission on UrbamVa-
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tion. The National Commission on Ur-
banization has identified about 25 such
an;a; in the whole country where there is
tremendous industrial ~ advancement, and
fo, 20 to 25 years these areas will grow v«fy
much in density, not only in industrial
densily but also vis-a-vis traffic. Now 1 would
lite to know whether the Ministry or the
Authority will consider the recommendations
of the National Commission on Urbanization
and undertake widening of the national
highways—four-laning and six-laning of

these national highways—where the
National ~Commission on Urbanization has
already specified.

Wadam, the road traffic in freight today is
around !!0 per cent. Railways and other;
constitute only 20 per cent of the total
freight traffic in the country. Where passenger
tralfic is concerned, it is 50 : 50 Therefore,
the  importance of  national highways in
the next 25 years will be all the more and,
therefore,  this National Highways
Authority of India is going to play a very,
very, important role in the next three or four
decades when  traffic of freight and
passengers is gradually going to increase. 1
want to know therefore, from the hon.
Minister whether he has a perspective plan for,
say, the 21st century. I also understand that
ever since th; independence, so in the last 40
years™ the length of the national highwaks
has not increased like th railways. Whenever
we ask the Railway Minister whether you have
added any length, the reply i, that it [s
insignificant. Now [ would like to know
whether you have evolved  policy whereby
you make the State highways national
highways. ~ What is the policy and will the
State highways be made national highways
and will they come under the purview of the
National Highways Authority of India?

The final thing that I would like to aslc the
hon. Minister is this. About a year and a half
ago he had answered to my question whether
there i a proposal t0 set up a National
Highways Finance Corporation. The National
Highways Autho-ritv of j'ndia would also go
for public bonds. He may correct me while

replying
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to the debate. 1 think, the Authority will go in
for public bonds to raise resources. What will
be the position of the Nation-ill Highways
Finance Corporation and the Authority and
will adequate funds 'be allocated? This will be
outside the Budget. Therefore, what will be
the position of the National Highway, Finance
Corporation, if at all it is set up?

The last thing that [ want to mention is....

THE DEPUTY CHAIRMAN: What is
the difference between "final" and "last?"

SHRI RAOOF VALIULLAH: There are
many agncies and departments. The Authority
will have to come into conflict with them, and
it will have to play a very im-] portant role in
co-operation 'also. At times the State
Governments will also differ from the
Authority. At times there will be co-operation
from other agencies. Now what is the modus
operandi”! Has the Authority ever thought of
co-operating with the Tourism Department
particularly the ITDC, to set up hotels on the
national highways? There are other agencies
also from which the Authority will have to
seek co-operation.

1 would like to know from the hon.
Ministe,- whether all these things have been
takep into account because this is a
comprehensive Bill, and when a national
highway is constructed or widened many
things will come into operation. Therefore,
hon. Minister would, please, throw some 1/gh,
°n the issues that I have raised.

Thank you.

SHRI PUTTAPAGA RADHAKRISHNA
(Andhra Pradesh): Madam, Deputy Chairman,
there is ny problem with the Bill. We support
the Bill. There iy no problem with the Bill
being passed by this House. The porblem is
only with its implementation. The
implementation goes wrong. There we differ.
Mr. iRajesh Pilot is piloting the Bill. He is a
good pilot, no doubt, but the poor pilot is
made to look after the roadways. Therefore,
there is some difficulty, it seems. He is a nice
gentleman, we know. But fbfre
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is some difficulty in the pilot maintaining the
road ways. That is the difficulty. He is a pilot
piloting the Bill. He is piloting the roads
instead of the airways. So, my point is this.
Madam. The Bill is good.

It is a very important  subject.
Thestandard of communication of a country,
including transportation, will show
thestandard of civilisation of the country.Mr.
Gurupadaswamy has also stated this.

Madam, according to the Director-General,
his own department, one-third of the road
traffic ot the country is using  the national
highways. It is , very enormous amount of
traffic that i; using the national highways. In
that case. I say that the national highways,
rather the roads themselves, are very neglected.
It should be a major item in the Plan. =~ We
have agricultural  industrial  and other
sectors. In the same manner the road transport
must also be taken up as a big sector in the
Plan. Rather we are ignoring that sector.
Recently there was a World Road Congress.
There they observed that the condition of the
roads in India is very bad compared to the
world standard. Ours is a developing country
but our roads are more under-developed. This
state of affairs should not continue and the
conditions of the roads should be improved. It
is also estimated that to bring our national
highways and other roads at par the required
standars Rs. 6,000 crores is needed. 1
think the hon. Minister knows well how much
more money is required for improving the
roads.

In the very object of the Bill the hon.
Minister has stated that the agency system has
failed. Keeping that in view, he has brought
this Bill in the House. I think there is nothing
wrong with the agency system. Wrong is
actually with the Government of India. I
would like to give some instances in that
regard. As per the Government of India's
norms, Rs. 12/-crore; are required for
maintenance of these national highways by
those agencies, but against that amount only
Rs. 4[- crores have Dbeen allotted, it
means one-
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third of the requirement hag been met by the
Government of India. So, how can there be
anything wrong with the implementing
agencies in the States? That is why I say this
allegation of the Minister seems to be wrong.
I agree with the hon. Minister that the road
transportation must be improved. We must
take up the development of the roads at par
the development we have achieved in other
fields.

Secondly, I understand the urban links need
more than Rs. 32,000 per kilometre, but the
Government of India has allocated only Rs.
16,000. These are the reasons for the failure
of the agency system. There is nothing wrong
on the part of the States.

I don't remember exactly, but I think two
years ago, the MPs of Andhra Pradesh had
gone to the hon. Minister, Shri Rajeh Pilot, to
represent the problems of our State. He
received us very smilingly and offered us
coffee and cold drinks. He treated us very well
and cordially, but I must point out that our
problems remain where they were, I don't
know why the Minister, who is so sweet in his
deliberations, is a little bit bitter in work. 1
would like to narrate some problems of
Andhra Pradesh. As per the Government of
India norms, there should be 5,500 kilometres
of National Highways in Andhra Pradesh.
Against this only 2,300 kilometres of National
Highways are there. The Government of
Andhra Pradesh has proposed ten roads to be
taken up by the Government of India to con-
vert them into national highways. They may be
national highways or simply taken, over by the
Government of India, i don't know whether
there is any difference in these but ten roads
have been proposed. I came to know the
Government has recently decided to take up
the Kakinada-

Jagdalpur (in Madhya Pradesh) road via
Rajamundhary, Bhidrachalam and Venka-
tepuram. How far it is true, I do not know, but
it has not been finally communicated. But we
hear that the Government has taken a decision
We also came to know that another road has
been taken up by the Government. This road
is Chit-

tur to Bhadrachalam via Kudappa Mar-
kapuram, Marcherla, Nagarjuna Sagar,
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Khamman. AH these ten roads put together,
as per the proposal of the Government of
Andhra Pradesh, work out to 3,200 kilometres
only. Our entitlement is roughly that much, I
am thankful to the Minister for taking up
these roads. At the same time, I reiterate my
request and our representation made two
years ago to take over the remaining eight
roads also. I think, it is within the norms
prescribed by his Ministry for the States.

One more important problem is there. The
Central Road Fund scheme is there and it was
stablished in 1929. The rate of fund given to
the States was fixed in 1929, keeping in view
the rates of fuel in those days. After all these
years, the rate of fund has not been revised.
All the rates have gone up and the rates
should be revised. It is not at all justified to
continue this rate. That is why I request the
Minister to consider our request for increasing
the rate of Central Road Fund. He should
simply update it.

Madam, I want to bring to you, notice and
through you to the Government of India that
since the State was formed in 1956, not a
single road was taken over by the Government
of India.

Madam, there is an accute necessity of
constructing a road from Itchapuram to Thada
in the Coastal area all along the sea. We have
been requesting for construction of this road
in every representation and even the Membe,
of Parliament hailing from that place also
represented several times but nothing has
been done so far. This road is very important
from the relief work point of view when cyc-
lone takes place and we can also take pre-
ventive measures. Apart from this, the
defence strategic point i also there Our Naval
force, can make the best use of the road. In
that aspect also construction of this road is
very essential.

Madam, as I said earlier, I welcome this
Bill. After the Bill is passed, I request him to
implement it properly. I request the Minister
to look at the pro-
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blems of Andhra Pradesh favourably and not
view them from political angle. Thank you
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SHRIMATI BIJOYA CHAKRAVAR TY
(Assam): Madam Deputy Chairman, we all
know that National Highways are
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the lifeline of the country and it is true that the
responsibility of the nation is there. It is a
welcome move on the part of the hon.
Minister but it is difficult to accept all these
points without giving certain amendments. It
is because if the State Government is
completely neglected without giving any
chance of consultation, then this would be
unfair o, the part of the Central Government.
So, I hope, while constituting the National
Highways Authority, proper representation of
the States would be there because the States
will gain some sort of experience and
moreover, local expectations are also there
We have sen it in the railways. (Inter-
ruptions).

THE DEPUTY CHAIRMAN: She wants to
go early and the Chair has a right to do so.
Don't ask such questions, Mr, Matto.

SHRIMATI BIIOYA CHAKRAVAR-TY: I
hope, this will not be there while constituting
the said authority. What we have seen in
Assam and the entire north eastern region, the
condition of the National Highways is beyond
description. From Gauhati to Silchar, from
Gauhati to Imphal, from Gauhati to Kohima,
all these roads are in bad shape. To go from
Gahati to Silchar which is hardly 200 kms, it
takes more than 14 hour, during rainy season
and more than 12 hours during winter season
Such is the condition with each and every
National Highway in the State. Moreover, it is
known to the hon. Minister that Assam is a
flood prone State. From April till September,
major part of the roads are covered by the
flood water and this causes a s»rious problem
in the Highways. Moreover, National
Highways are not maintaining due standard of
elevation. Even in low-lying areas, national
highways are laid without taking into
consideration the condition of the areas. The
roads from Guwabhati to Naogong, Lakhimpur,
Jorhat and Dibrugarh are examples of this. At
some places, the difference of levels is even
four metres.

Moreover, the north-eastern
are not linked by rails. So there i im-

capitals
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mense pressure on the highways connecting
them. Heavy trucks carrying all sorts of goods
P'y °" these roads. So, if the original
construction itself i, poor, the roads get more
and more damaged by Hoods and heavy
traffic when periodic maintenance work is
also not up to th« mark. Sometimes because
of breaches, an entire region gets cut off from
the rest of the- country. This is very common
during rainy seasons. Madam, I want the hon.
Ministe,- to take note of all these points while
constructing national highways.

Considering the factors mentioned above,
an additional national highway is a must for
Assam. This additional highway must be
constructed on scientific basis taking into
account the nature of the terrain and the
climatic conditions obtaining i, these part, of
the country. That will prevent periodic
damages to the roads and disruption of
communication. Also additional grants must
be given for carrying out repairs. A research
and development wing must be set up in the
north-eastern region to deal with road
construction plans. I request the Minister to
accept the proposal for an additional highway
in the region. I would also request him that at
the time of constituting the Authority, political
clout of persons should not count. It is better
in people in politics are not given much role to
play there. Instead, technical people should be
given greater place. Army personnel who are
experienced in laying road, in border areas
may be taken in.

The construction of bridges in Assam and
the entire north-eastern region takes much
time. Sometimes it takes even 10 to 15 years,
I request the Minister to expedite the
completion of bridges in this region by
adopting modern methods. I hope the road
projects of Assam will be cleared early.

As we have seen, the number of accidents
in hilly areas like Jammu and Kashmir is very
high. The main reason is illmaintained roads.
If some money is spent on repairs and
maintenance a lot of lives can be saved.There
is another point which I would
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like to refer to-Mr. Valiullah also mentioned
it-and that is privatisation of bridges. As it
will develop a sort of colonialism, it should
"be stopped and discouraged. Now, I conclude
with the plea that there should be more
national highways.

A fagmua  wlgaca  snaw
(marerer) . wiArT IegATil W@l
®a1, & g% wistw g Hen o ar
g &A1 4 § fe 97 a9 e
wgTATd; s a1 4 S e ara g,
Iqq A7 A% & v WEdm wer o
T qIWET T WG WIS qw® 4§
TEAR HIT STHEATTH FAT ARA §
I fazra & & 0w 414 TH H39 F AT~
sqq & W4T S7 A AAT H qAT AT
g1 ogaaw 7 62 gAT fEmrdrER
T AT & AT IAE TAAU A 38 FAR
fdidee qoe g@a &1 49 Zar
A @ T W SAIRT EAT
7 fad wre guT &w & WHET AR
HAHT A1 339 5 TR oar A g 5
ZATT AW F WEA HEWE T IR G |
Frgarafd AZEAT, FAU 9% § T
QAL WIMET & ATATH A | A
AT WEWAT EWIT EA F1 qAfA H
ARWAT &, 0[T WA | WIT
Tq WML & FEAT S, R AE
§ Tar T ar WL AW AT TR’ Y
ardfy & | AT AW A Ww werfon
q1 ATHET AT & (7 A6 & g7 /e
JEATAE FT OF g7 a8 WIT § )
7 fagra & & wwam gET ot ¥ #gA7
argar g emtaw Er A E | qE
arT az & B st gmT avw wgmnt
FAAT BTTEAT HGT TE § W@ AT H}
At am 7 g fa gwis o St adae
97 & 2z 4, fr @z 539 1 T
2TAA 7 AZATT AT, TAE A1 A TaAH
i foda A g g 9= § w g

greamifr wERa, & fad 39
YT AT ATZAT F | SWIET K190 FHTHT
T Far 1 s oaw=s, g, weEr
q7, ATEIT WRTATT & | AFEE TF AW AT
wqq A1 mET §, ag wAinAA & feew
& s o gt g wrat & avad § @0
FT AT 190 “FEARET @, AT A
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T A oS¢ & A7 T, 9T A7 62
AT § ANfE @y mEWT 99 aw
qUT GAT &, AT Aq] & FIO0r <rw w7
A543 A% @1 0§ awl agw ad
UFHIEE T € WY SH WEEIW H 0%
faqz & 120 nfeai sadt g, oF dfve
7 @ mfear staqdr & | gm3

7 WA AT IO TE WSIWT 9C & |
& & war off & w9 & ey § fawd
@l A § & avad, qarn, feg
AT, TH WGIAW AT qREdl wiedr &
AT A NT W THE S W
BT @ SR 6T 96T g § T )
gt A ag fe Tt W S ged
UFTE HIT d%T glsd vAgw g @
HATESr aF st g | af weny feed
O: WEI W UE § | UF Ha-grqaet
AT ST § ATET 91, VA HIHST
& a1 gemy frard @@l faan, s

=

gardggar & | onaT M AEA

-

net a9g @ far s | o qw avad

for weax #1 gwa guAst TRWIT 4%
TEL wFG af <re A a7 fHmAT o Hg
8 =& Avdy fmar o wwar § o< aug
¥ off zaw faarad &1 1€ Ao &
G 9% 7 W W Ay 78 q0-
fam aft & di wrsaz swfadi «1 2a
&9 39 T WSt a@ § gATT S
avaT & | waT FE|E ¥ e 1,
writ & afefeafaar wedr @t <@ @
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Fleglqx, ®IAgL, ARE, A,
i, ANYR, A €T FEA F AWAA
ged Hagam & a4y ¥ ar #AA
wERa § faadr o W@ar § o™
99 § A9 ¥ ¥gaAT W aEvaq {1
gerar a7 faad s wgr 91 fw
gradt dtaar & I sgrar qar faar
ST, WAL FAAT A9AT  F@AT &
arg g var == i wadt grsEr ®
df T w5 1 aE 2 F

:
:
:
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saear fafoa st @ &1 ag +m
aga aEdr g | 48/ wwm g f& gny
S TREE Aigg agd s dmdr
uq FeerwEr war g ¥ fam
B AT g H AT § TEAE e
A@ F FIAE | @A A9 TRAE
Fa § 5 sgrue gt & o 97T,
St GGTSET WI9E TE OHSE & &0
A § TR AT T Fifen |

AERAT, § UF A7 IE wGH

AAAT ) S g | W W
A AU A i L
TG T @ | W AGTEG FORT A
T G @ WA F Aot v d qg
faadt 7 § f wvd a1 & wF
FUAT T A Zar wefe ag faamr
from gar saier & 9@ & Zzoaw
ww 4zt w0 few 200 feerdez
Fq g1 A%A1 &\ Ag WIHT AT
Wiw a & wmar g & owgue
W Iad df afay gut wwzaer
st sfag amm fadm | zed wg
& & ag & Wy g § fv oW
wgrant & fanim & fau af 2%
AT &7, AC WgH A §FrgAN fgm
WM #X SN AT @mFg S
% ar & fa agi 97 2-3 faelefex
T WEMHT 0F faw § aaar @A 3
7 gl Ay mw g A
FAH WA A WG | S W
g Sgre g R E ewm W a1 @
g ar st af argw wWw A
g I gEAWE U@ @Al A faw
Tl famm s @ |\ gg SIS
g qr @ § a1 gw I% fa3ui &
HEFA ¢ | 9E0F Ifnd qEE g

You can borrow it from any  of the
countries and introduce it.

ar & mred wrenw

g w&r o
d w1 wgw g F Far meam,
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A1 da nieEm uawal § f[ai
fao ;gamr .o

afadt @17 & W #Ew0 A
g fo mzere ® wiondt aaa #
sAMfAUT #m %0 &™ §,  SaH
azr T fafsgn & | wfan  s&9%
Bl @H  |uErAT &1 AT
727 4% @ & 1 WA 60 wfama
TR § NAr g 7T 40 wfama
FAAT W F ATAT AT F 1 AT TH
frgiaqz €1 061 A0 g A8
FNTR W T OHY H O oyTAI
WO BYS F4A0 § W7 gH fas
H wadq FET E

SHRI V. RAMANATHAN (Tamil Nadu):
Madam Deputy Chairman, I am glad for the
opportunity given to me to speak a few words
on the subject.

The National Highways Act as well as are
present Bill introduced both say what is a
nation:il highway. A national highway is a
highway that is notified by the Government of
India. But there are no norms, under what
norms national ways are constructed. There
are no normg given in any of these. Before
taking up any road as a national highway, we
must go into what the traffic condition is, what
are (he roads that should be taken over by
necessity, what are the essential traffic
conditions and other conditions. These must
be looked into. But what are the normg being
adopted is not given in this Bill, Madam.

I find there are some discriminations also.
For example, in Tamil Nadu there is only one
highway, Highway No. 45. There is no other
national highway in Tamil Nadu. The problem
is that 'he Tamil Nadu Government has asked
for so rmny roads to be taken over as national
highways, particulary highway from Cud.
dalore-1V to Salem steel plant. It is the main
road with very heavy traffic. In between there
is Neyveli, a major lignite project. There is a
big road, a highly essential
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road, that was asked by the State Gov-
ernment to be taken as a national highway, It is
not considered. Subsequent to this National
Highway 45, no road is taken up as a
National Highway. Therefore, through you,
Madam, I ask the hon. Minister to consider this
and take up all the roads referred to by the
Government of Tamil Nadu as a National
Highway because Tamil Nadu is one of the
States in India which ~ has motorable roads
to almost all the villages in the State, Fin-
ancially, the State Government is under
very high pressure = Many roads have been
taken up by the State Government to link all
the villages with motorable  roads. There
is this financial constraint for the State
Government to maintain  all the roads. At
least, if some roads are taken by the National
Highway, it will somewhat lessen the
burden of the State, and it will be easier for the
State Government to maintain the other
roads. Therefore, through you, Madam, I ask
the Government to consider this also,

Apart from that, after 40 years of in
dependence, we have so far only 32,000
and odd KMs wunder the National High
way. It is a very poor figure. We should
not hesitate to take wup more length of
ro:ids under this scheme. The Govern
ment may say that the resources are very
limited, In this connection, what 1 submit
is that you have taxed petrol. Previously,
when the legislation was introduced, only
petrol was in use. Now diesel is also used.
All the lorries, all the movable vehicles
are using, only diesel. Large quantities of
diesel is being used. You can tax diesel
also for  This purpose. There is no prob
lem for the vehicle-owners to pay this tax.
There is no difficulty in it. All the auto
mobiles are put to a very heavy loss if
the road.) are not maintained properly.
By putting tax of diesel, you can have
some more money and if the roads are
maintained properly, it will not only save
the time, but it will also save the auto
mobiles and it will also save the fuel
consumption. Therefore, putting some more
tax on diesel is not going to affect many.
Therefore, that to, may be taken up for
considertion. i
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Madam, in Tamil Nadu, East Coast Road
was suggested long back. It was said that the
scheme was under the consideration of the
Government of India to form that road.
Madam, East Coast Road is not only useful
for the movement of tbe vehicles and other
transport, it is also a strategic road. They
should also consider forming that road.

Now, coming to the abolition of the agency
system, what made the Government to abolish
the agency system? If they say that the agency
system is not working well, then how is the
present system going to work? Government
officials are doing the same work there. Here,
you are going to entrust the work again to the
Government officials. Therefore, you can give
the work to the State Government also. With
some control on the agency, you can do the
work well. It is very difficult for the Authority
to go and see all the roads throughout the
country. You can leave the work under the
agency system. Further, Madam, the new
legislation seeks power to maintain the road,
to control the road, to regulate the traffic and
everything as if the Authority is a monopoly,
as if the road is an exclusive property of the
Transport Authority or the Government of
India. This is not their exclusive property.
Suppose a State Government needs some tax
to be collected through the highway, then they
must ask the Authority, and the Authority
alone can collect the taxes. The State Govern-
ments are treated as if they are not concerned
with it- If any law and order problem arises,
the State Government comes in. if any
emergency .'irises, the State Government
comes in. But when the tax is to be collected,
only the Authority can go and collect it and
the State Government has no right to enter into
that. This is too much. Madam, About road
safety, a Committee on Road Safety was
constituted. I don't know whether the
Committee is working. Madam, every year 30-
40-50 thousand people die in ro«d accidents.
What is that Committee doing? These road
accidents are mainly due to bad conditions of
the roads, bad condition of vehicles, overload-
ing and overspeeding of these  vehicles
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etc. Is there an agency to supervise and control
all these things? Then, Madam, there are
RTOs everywhere which issue licences and
certificates for the vehicles. In my view, RTO
office is a goldmine. If you want any amount
of money, you can go to any RTO office and
you will find thousands and thousands of
rupees are being collected as bribe everyday
You will find thousands of rupees in the
table's drawers. Nobody will deny it. All the
motor vehicles have to go to the office of RTo
to get a licence or get a certificate and they
have to pay heavy bribes and get any licence
or certificate that they want. I, my opinion this
i; also one of the reasons for the road
accidents This position has to be corrected. If
all these things are taken into consideration
and set right, I think road accidents can be
avoided. Condition of roads must be
improved. We don't have to go to the World
Bank or to the Asian Development Bank or
any other agency for aid for our development.
If only we could improve our roads, it will not
only help in the development of the country
'but will also be useful in many other ways,
includiner our strategic fronts. With these
observations, I conclude.

SHRI GHULAM RASOOL MATTO:
Before j speak on the Bill, T have to say that
our State, Jammu and Kashmir, is one of
those unfortunate States not entirely linked
by railwavs. We have on- railway link only
up to Jammu onwards it is only the road
linkthat we defend unon. We had theworst
kind of road traffic blockade this year even in
August and September. The main link to
Kashmir. Nihal Road as theyused to call if,
was constructed bv the then Maharaja and
was named as Nihal Cart Road for the
purpose of carts only. Now we hav., to ply
henvy vehicles there. But with a sprinklins of
water, or rains, the road gets off and we do
not have an, road traffic for days together, It
is not a phenomenon for winter alone: it is a
phenomenon in summer also. This year, we
had three such blockades during summer time
and on» was in the month of August which
lasted 15 days. We could not get our
vegetables; we could not get petrol for our
motor cars; we could not get
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diesel for the buses. I may tell you, Madam,
that I had to ride on a bicycle for the first time
in 30 years during the month of August
because there was no road, and no petrol
available for the vehicles. This was the
situation.

I have great faith in Mr. Rajesh Pilot. He is
the architect of our present relationship and is a
dynamic ma, in that respect. I would like to
know from him what alternative arrangements
have been made with regard to Moghul
Road, He may give me a few details, for my
people are very worried and want to know
certain details about the Moghul Road that is
being constructed.  Although  a small an-
nouncement was made that this construction of
Moghul Road will be started, I would like
him to tell us so that we are able to tell our
people, when the work is going to start, how
much it is going to cost and when the work is
likely to be completed so that we have a sigh of
relief and a message goes from this House to
the people of Jammu and Kashmir that some-
thing is being done by this dynamic
Minister. T now come to the Bill. Of
course, it is a good Bill But I would like to
seek certain clarifications. In the case of
panchayats. municipalities etc., to which
peonle's  representatives are  elected, if
those bodies do not act properly and fulfil
the tasks assigned to them, they are superseded
by the concerned State Governments and some
officers are appointed to carry on the work. But
here T find, for the first time, that a
Government 'body is sought to he
superseded bv the Central Government.
Sub-clause (3) of clause 3 says:

"The Authority shall consist of—

(i) a Chairman;

(ii) not more than five full-time

members; and

(iii) not more than four part-time
members,

to be appointed by the Central Gov-
ernment by notification in the Official
Gazette."
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The National Highways Authority of India
is to be appointed by the Central Government.
But I am surprised to find a provision in
clause 31, sub-clause (1) which says:

"If at any time, the Central Government
is of opinion that in the public interest it is
necessary or expedient so to do, it may, by
order, direct the Authority to entrust the
development, maintenance or management
of any national highway or a parj thereof
with effect from such date and for such
period and to such person a; may be
specified in the order and the Authority
shall be bound to comply with such
direction.

It is not clear from this as to whom the
work will be entrusted. I would, in this
connection, bring to the notice of the hon.
Minister su'b-clause (1) (c¢) of clause
32 which says:

"I, at any time, the Central Government
is of opinion—

that circumstances exist which render it
necessary in the public interest so to do the
Central Government may, by notification in
the Official Gazette, super, sede the
Authority for such period, not exceeding
one year, as may he specified in the
notification;"

The appointing authority is the Central
Government Where is the need to supersede
the Authority which is appointed by the
Central Government itself T am not able to
understand this. I hope the hon. Minister will
clarify this. If any Member or all the
Members of the Authority do not act in
accordance with the provisions of the Act and
the rules made thereunder, they can be
replaced. Why should it he superseded and
how do you do it? The hon. Minister may
kindly clarify this. (Time hrll rings)

T have two or three small points and T will
end. While the Authority takes over firorn the
State Governments, T would like the hon.
Minister to give an assurance that the local
engineers, workers and contractors will be
employed. We have seen
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this in the case of the Salal hydro-electric
project. It has now been completed. The first
phase has been completed. There is another
project, Uri project which is being taken up.
What happened was that the workers from the
Salal hydro-electric project were transplanted
to this project and the local population was
not given any chance to work in this project.
Therefore, I would request the hon. Minister
to clarify that while they take over from the
State Governments, preference would be
given to the local engineers, workers and
contractors. This is very essential as only then
these people will have a sense of
participation.

The Authority will consist of a Chairman
and not more than five full-time members.
Obviously, the headquarters of this Authority
will be somewhere in the North. I would
request the hon. Minister that while making
the rules he should see to it that in the
appointment of full-time members all the
regions are -epre-sented, North, South, East
and West. This is because this encompasses
the entire country and, therefore, there should
not be any feeling of being discriminated
against among the people of the different
regions. It should be specifically provided for
in the rules that all the regions will be
represented on the Authority when members
are appointd.

With regard to the Land Acquisition Act
there are Land Acquisition Act, of the States
as well. All the States have this Act. The
Minister may kindly clarify, when the State
laws are also there to regulate the acquisition
of laud, how this Authority will implement
acquisition of land

Then it is said that the Authority shall have
powers to enter into and verify any contract
up to a certain value which will be prescribed
by the Central Government. So, up to a
certain value, a contract can be given by this
Authority, but the question is, who will give
the contract where the value is over this
'certain value' This may kindly be clarified.

(Time bell rings).Madam, I will take only
one minute. The third point is with regard to.
maintenance, It is a very im-
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portant part of the road-building. Some of the
Members have pointed it out. After the roads
are constructed, maintenance is not there,
with the result the tracks go off. I suggest that
in the budget itself, a good percentage of
money should be kept only for maintenance.
This is very essential because in the absence
of this we have to construct the entire road
after a few years and a lot of money is spent
on this. This money could be saved if some
amount is kept in the budget itself and it is
spent from time to time on maintenance.

(Timd bell rings.) Madam I am the only
person speaking on the merits of the Bill.
Kindly give me one more minute. On page 5
it is said that the Authority will, on behalf of
the Central Government, be empowered to
collect fees for services or benefits rendered
by it. There are fees being collected by States
also. How does he reconcile with the
collection of fees' by the States and collection
of fees by the Authority? What has he got in
his mind so that "the people may not have to
pay double taxation, how can he avoid it?

Coming to the last point, in sub-clause
(2)(d) it is said;

"regulate md control the plying of
vehicles on the highways vested in, or
entrusted to. it for the proper management
thereof."

To my mind 50 per. cent of these highways
are used for local transport also. For instance,
if I have to go from Srinagar to Uri which is
on a National "Highway, how can this clause
be implemented for local vehicles? How will
the plying of vehicles on these highways be
regulated by the Central Authority when
most of the traffic will be of the local or State
level? This may kindly be clarified.

Then I agree with Mrs. Pratibha Singh that
money should be collected through ad-
vertisements and hoardings on the National
Highways. I have seen in Jeddah and other
places, lot of money is being collected by
them through these advertisements ~ So, this
should be done.
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Amenities like restaurants and ether things
are essential on the national highways. My
last point is with iegard to accidents. We
have go! a large number of accidents on the
national highways. During the current year
alone on Jammu-Srinagar Highway, there
were 5 major accidents. The Minister may
kindly elaborate what steps are being taken to
avoid accidents.

SHRI RAJESH PILOT: Madam, before 1
start, let me thank my colleagues who have
taken keen interest and offered valuable
suggestions and kind words for the
Department. Some of the Members have
asked how did we really think of this Bill to
have a National Highway Authority? For the
last 15 to 20 years this idea had been floating
in the Department but somehow between the
States and the Central Government, we could
not really sort out the opinions. I had different
meetings with pWD Minister, and Transport
Ministers. I specially wrote to Chief Ministers
and took their views. We had very open
discussions in the Transport Development
Council and on all the objection,, where the
State Governments had any apprehensions or
had anything iff mind, we had two open
meetings of the Transport Development
Council and we all agreed that this was a very
right step and should be taken as early as
possible. I do agree with my senior colleague,
Shri Guropadaswamy, that it has been
delayed. But you must also appreciate that
two years and eight months we have spent in
consultations with the State Governments and
with other Ministers with which this subject
was connected and after consulta-tions with
all the State Governments we have come out
with this Bill in Parliament It ig the first time
we are bringing such a bill. I do not say that
there is no scope for improvement, or no
scope for adding something more or
subtracting something from it. We have just
brought this Bill with whatever little
experience we have had in national highway
functioning.

As a Minister, I have been travelling all
over the country and believe me, when you
are travelling by road, you can make out that
you are in a different Stat, now. From the
road itself you can make out
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that the State has changed, or you have come
into the region of the other State.

I do agree, though I have not read the
World Bank report, that the impression
abroad is certainly that roads in India are bad.
Road is a mirror of the development of the
country. There is no doubt about it. Even we,
the public representa-tives_ when we go to a
village or a district, if the roads are developed
in that district, it is taken as a developed area.
Similarly, the reputation of the country
particularly gets damaged with the poor
quality of roads.

I do share the feelings of the hon. Members
that funds have not been sufficient. We have
not been able to give that much funds which
are required by the State Governments. But I
really feel sad when with the same funds,
some road in some States could be
maintained proper” whereas some other State
cannot maintain that road in the same funds
that properly. I would not like to mention the
States. There have been occasions when I
was travelling with the Chief Minister and
after leaving the city we were going towards
the airport. And I asked him. "Hav, you fixed
any other programmes on the ways? Why are
we go. ing towards a rural area?" and he had
said; "No, no, we are on the national
highway". And I had to say, it does not look
like a natioal highway. And when 1 came
back, I checked up with my Department. And
I found that we had recently released some
1.5 to 2 crore, for that road and this was
released only 'hree or four months back. Then
I checked up and found it had been paid also.
These are facts which really made us worried
that exchequer's money should not be
allowed to be misused.. .{Interruptions) I am
coming to your points Mr. Radhakrishna.

With all these feelings, we think that it is
our duty, the duty of every public
representative—maybe we are in Government
today, tomorrow you are in Government and
day after tomorrow somebody else will be in
the Government—it is the duty of the
Government to see that exchequer's money is
utilised properly, whether it is the Centre or
the States. There are no two opinions about
this.
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With this background, we have come out with
this Bill. I am happy that most of the Members
have supported this Bill must thank them for
their kind support. Members have pointed out
certain things in their speeches. I would like to
cover most of the points which they have made.

One point Shri Gurupadaswamy” said
about two roads. One was Bangalore to Mysore
road about four-laning of the road. The
State Government and the Central
Government are discussing that it should be
a four-lane road. Last time the hon. Minister
of PWD, Mr. Deve Gowda, called on me
and he said that there were some
private sector offers. We are also trying
to get it en-quiresd from some other source's
whether it could be taken up.  Another was
four-laining of Bangalore; to Belgaum via

Tum-kur. This is included in the
Seventh Plan and I think work could be taken
up on this. Then he mentioned about the

fiiThth Plan announcement of the funds. I do
agree with the honourable = Member: We are
tryng to enhance them as much as possible in
the Eighth Plan for the road sector.

Raoofji has mentioned about urban
development and, then, about more fund I from
the Planning Commission about which I
have already said, that the Department is
taking up with the Government and
Government al'so is trying its best to
supplement the resources in the road sector.
Madam you could see that or allocation in the
Seventh Plan was Rs. 1,060 crores but we
have already spent Rs. 1,400 crores. We
are likely to go further high and we hope to
spend another Rs. 200—300 crores in this year.
So, whatever  the Government could
afford from the rescources it did spend.
All Members are aware that last year we had
been a drought year, the year previous to last
year also had been bad, and with all (he
burden on the Central Government we stil
have been able to take out sufficient funds
for roads.

He has mentioned about the  private
sector,  especially Reliance and R.  P-
Co:rks.  From the last two years, at different

forums we had been asking the pri-
1498 RS—11
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vate sector to come openly and help us in this
sector and every time offers come from
everywhere, like: for the Bombay-Pune road
where a lot of  offers came. But then they
say that the Government should direct the
banks to give; them the money.
(Interruptions) If money is available in the
banks, then the Government can very well use
that also directly through the budget. But we
do not have the money. = We want to use the
private resources in this  sector. So,
none Ot them came up. Mr. Goenka
met me nearly six month back and said
they would take up the Delhi-Kanpur road in
the private sector. Every time I write to him,
the reply comes, "I am getting it surveyed, I am
getting it assessed I am trying to get the
information whether it is feasible viable, or
not." But you could see that the intention is not
that much to come out openly for the toad
sector because the vability or the return does
not seem to be that attractive as in other
investments.  That is why, after making
all these efforts, we have come up with this
National Highways Authority so that  at least
we can go to the public for the funds we can go
to the public for bonds, we could go to some
other agencies to take loans or 'something to
augment our resources.

He has also mentioned about a National
Highways Finance Corporation. We are
keeping this option open because the National
Highways Authority Bill has got a a clause
where we can supplement our resources
through bonds and other means. But still, if
find that a National Highways Finance
Corporation is required in relation to the
National Highways Authority, that could be
thought of later on. We keep the option
open. Let us see  the implementation of
the National Highways Authority Act.

Madam, Mr. Radhakrishna mentioned
about Andhra Pradesh. About roads, both he
and Gurupada'swamyji have asked. I will just
read it in a minute. Andhra Pradesh as got
2,300 kilometres. Actually it Is 2,299 but T
said just one more. Karnataka has got 1,996
kilometres. For all
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States the total comes to 32,138 kilometres
___ (Interruptions) .. I will read that out.
Kerala has got 790 kilometres. I am not saying
that this is a sufficient length of any States.
We have not been able to add much in the last
two, three years. We did add, roughly, I think
2000 or 3,000 kilometres.

SHRIE. BALANANDAN: Highway
No. 17.

SHRI RAJESH PILOT: The, length
available—32000 kilometres—is very mar-
ginal The requirement is about 66,000
kilometres. That also,  five years  back.
Today it must have gone higher. But what
fe the requirement? The requirement is
traffic. When the traffic increase on a road,
then it becomes necessary to declare it as a
national highway. The requirement  is
rising because the traffic is rising, because
the requirement in the
area is rising. We are aware of this and we
have taken up some kilometres with the
Planning Commission.

Last time we brought a  proposal  for
enhancing the cess on petrol and also for
including diesel within the purview of the
cess, and I must thank all the Members of the
House that it was passed by both the Houses.
But the Finance Ministry has not yet
released that money to us. T
think, with this a hundred odd crores of
rupees will come to the CRF, and Rs. 220
crores will go to the States. The  only
thing is that in the Central Road Fund we
used to have Rs. 10 crores or Rs. 20 crores.
Now we will have Rs. 100 crores. So it is a
great boost to us.  With that
Fund we hope to take up some more work
on the national highways.

Then, Mr. Radhakrisbna has mentioned
about funds to the States.

qredt g qr Vag . sogr =917 1=
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SHRI RAJESH PILOT- We have been
looking after the best requirements of the
States.  But the hon.  Member will agree
with me that every State would like to
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make every State highway a national highway
because th, financial burden will become less
on the State, and the responsibility shifts
immediately to the Cen-tre. =~ We could not
take up all the State roads which have been
presented to us. But, if the hon. Member
wants to know, there is a set of criteria on
which we declare national highway. There
are 10, 12 clauses under which you see the
traffic, you 'see the length. There are so
many things which we consider.  There are
recommendations of the NTPC, National
Transport Committee.  Comsidring  all
these factors we declare national highway.

The hon. Member has mentioned about
Jagdalpur. I think, this is one road which was
thought of as a most immediate requirement.
It has been sent to the Planning Commission. I
hope, it will be cleared by the Planning
Commission and the Finance Ministry soon.

He mentioned about a coastal road. I have
noted it down. I will see what could be done
about this road.

Mrs. Satya Bahin has mentioned about the
need's of the two national highways.. She
mentioned about bypasses. We are trying to
give bypasses to all the. big cities on the
national highways. But the city which 'she
mentioned, Aligarh, is on a State highway. It
is still not on a national highway.

Mrs. Chakravarty has mentioned about
consultation with the State Governments. We
have done consultations. Some differences of
opinion have remained It is not than the State
Govarnments have openly said, "Yes, we go
ahead with it". There are some reservations
from some States. But the majority of the
opinion *was that we must go for it.

Similarly, Jadhavji has mentioned that the
rails were 62,000 kms. and that the national
highways were only 32,000 km. I do agree
with him. That is why after the National
Highway Authority comes in to being, we will
plan to fulfil the requirement of the country,
which i, 66,000 km. today.
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He mentioned about Bombay-Poona.
Consultations are going on. It is very
attractive. Even the wviability is also on
Bombay-Pona very high. The hon. Chief
Minister has brought two, three proposals. We
are trying to do something with the World
Bank, the. Asian Development Bank or private
sector. This road is on a very high priority of
four-laning or may be even for an express-way
like Ahmedabad-Baroda.

Then, similarly, Madam all the Members of
Parliament have brought different
points.

SHRI VITHALRAO MADHAVRAO
JADHAV: About Marathwada some proposals
have come to you. What about them?

SHRI RAJESH PILOT: Smt. Pra-tibha
Singh has mentioned about a road, Madam, |
have also gone to that area. The hon. Member
has met me with a delegation from there. It is
an important road. Seeing the boundary, we
offered it to the Border Roads, but the Border
Roads really came came an, dsaid that as per
the defence requirement it does not come
under the operational category. In Defence
there are two categories—operational and
non-operational. I think that when Defence
says that it does not comes under the
operational category, they really do not take
up that road.

SHRIMATI PRATIBHA SINGH: Defence
is not priority in Dhanbad.

SHRI RAJESH PILOT; What T will
do is, I will discuss it with the Chief
Minister. If it is not taken as an assur
ance. [ will try to find out some ways in
which this road could be widened up if
not the national highway, and it could
help the traffic.

What is the main idea of bringing this BUI?
Madam, it is purely to have supplement of the
funds to augment our re-
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sources, to check the quality of work so that
the quality of work could be checked and to
bring accountability in the system. Till now
there is no accountability. We used to tell the
State Goverment and the State Government
used to say. "All right. We will check up who
has done it." Sometimes in reply to questions
of hon. members we were not really giving the
correct answers as per what we feel
Somewhere we felt that this job was not
rightly done, but the administrative control
bejng with the agencies which were executing
the work, we were not able to fulfil the role
which was really right. So, to have the
accountability in the system we have brought
this National Highways Bill. Similarly, the
Motor Vehicles Act, has been amended after
fifty years. We thought this amendment and
the National Highways Authority, both
coming up together will bring the transport
sector to better heighs, to have smooth traffic
in the country and al«o to meet the
requirements of the time. Todays needs and
requirements are changing. What was the
requirement fifty years back has changed to a
great deeree now. So, with both the. Acts, we
think we will be able to discharge out duties
towards the nation for better economy and
good transport facilities.

I have mentioned about the private sector.
With this we will be able to take help from th:
private sector. That is why the hon. Member
from Kashmir has asked. Some clauses have
been kept whereby if at any time we feel like
taking help from other sector also, to this
Authority that flexibility will be available
under the law.

We have projects from the World Bank and
ADB. T think if T am right $ 200 million is
already in the pipeline. Some
have been cleared and some projects are being
executed and we hope that next year also we
will have to take help from the World Bank or
the ADB or even from NRTS. When they
offered to us that they would like to come in
this sector and help, we gave open offer
to them and
whatever Government could do teas that it
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[Shri Rajesh Pilot], gave them every
clearance telling that this way you should
bring your money and invest.

The hon. Member has mentioned one special
problem about the Mughal Road in Jammu
and Kashmir. You are aware that that sector is
a very sensitive sector and it is a fact that if
national highway gets blocked the total
country gets cut oft from our lovely part of the
nation. That i; why we thought of the Mughal
Road. The project has been taken up with the
State Government. It has now been de-Novv.
only implementation pact fa left. We are
getting plans ready and ! hope it will start
soon It has been sanctioned by the State
Government and the Central Government and
we will take it up as early as possible.

Another point was CRF r;.tio. The cess was
enhanced. The ratio has been more than th:
previous one. I think it is Rs: 120 crores or Rs:
110 crores with the Centre and Rs: 220 crores
with the States; It is a quite good ratio:
Actually in the last TDC I asked all the
members who were from different states, if
they can leave the length of the national
highway with the Centre, whatever you hav,
recommended and leave this Rs: 320 crores
also with us in one er two years we can take
up all these roads But the proposal was not
acceptable to them; But we will again set in
touch with the State Governments and if any
adjustment is required On this line we will
discuss with them:

The last point was mentioned about the
preference to the local people; I do agree,
when  you have such  work,
people do look for employment. But today the
most important thing is to bring competence
in the system. So we will certainly have a
consideration for the local people for
employment in this, but if you put conditions
like the local engineers to be taken up in this,
local people put on this, then we will land up
in the same way as we landed up with the
agency system. So, we will keep competence
above everything and bring a culture in the
road sector especially where accountability
could
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be inculcated and we can take work from the
people and we can deliver results by properly
utilising the exchequer's had earned money
which has been put into this sector.

Wil these words 1 once assure the hon.
Members that with very good intentions, with
real intentions to improve the road sector and
bring the system up and remove all those
lacunae and lapses in this system, this Bill has
been bought and the Government will put best
efforts to implement the Act in the true sense
for which we have brought it.

With this assurance 1 thank all the hon.
members who have contributed valuable
ideas in regard to this Bill.

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill to provide for the
constitution of an Authority for the
development, maintenace and management
of national highway, and for matters
connected therewith or incidental thereto,
as passed by he Lok Sabha, be takea into
(cfonsjidera'tion,."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration
of the BIll.

Clause 2 was added to the Bill.
Clause 3 (Constitution of the Authority)

THE DEPUTY CHAIRMAN: We now
take up Clause 3. There is one amend, ment.

DR. YELAMANCHILI SIVAJI; Mad am
I move:

"That at page 2, line 27. after the. words
'Central Government' the words 'in
consultation with the concerned State
Government, to which the proposed,

member belongs' to inserted."

The question was proposed.
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THE DEPUTY CHAIRMAN: It is cir-
culated people know about it- Are you
pressing your amendment?

4PM.

DR. YELAMANCHILI SIVAJI (Andhra
Pradesh): I will make a few observations and
I need some assurance or. it In all the public
sector units and Government corporations it
became a practice to appoint persons only on
the basis ol their being henchmen other than
qualifications, ability and experience. Today,
you arc in power at the Centre, but tomorrow
you may be replaced. That is a different story.
For example, from Andhra Pradesh, for
several Corporations including the Shipping
Corporation of India, State Farms Corporation
or Electronic Corporation, on the Boards of
several banks, including the railway
consultative committees both at the zonal as
well as divisional level, Telephone Advisory
Committees, people belonging to a single
party are appointed without taking into
consideration qualifications, experience and
ability. The people sitting at the helm of
affairs feel that they may act as an irritant to
the Government that is ruling at the State. So
wha I would like to advise is that for smooth
functioning of the authority you must consult
the State Governments while proposing any
name from a particular State to be included on
this authority. Will the Minister assure
something on this?

THE DEPUTY CHAIRMAN: You want
to say something?

SHRI RAJESH PILOT: Let me reply on
this. The hon. Member's intention is that
whomsoever we may take from the State as a
member on this authority, the State
Government must be consulted. Now there is
a different system to appoint such members
through AGC. The Central Government has
already laid down rules and regulations for
appointment of persons on the Board or the
Authority. The main intention of the Bill is to
bring and have a different culture and a
system. When you are spending money on a
roa<j and if I can give a good road by
annoying the State Government, I don't mind.
So the more you bring these  clauses, this
will
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only harm the Bill in toto. So I would request
the hon. Member to withdraw his amendment
because the irue spirit behind the Bill is to
have a culture, having an accountability in the
system. Suppose I get an appointment cleared
by the State Government for a particular
person and tomorrow he becomes a corrupt
person and does wrong things then, is it
possible to take action against the State
Government? It is not feasible. It is not
possible and practicable also. So let us get
that thing out. You must share with me that
the intention of this Bill is totally to bring ac-
countability in the system which is there
today and if you bring this clause,
accountability will not be there.

THE DEPUTY CHAIRMAN; Are you
withdrawing your amendment?

DR. YELAMANCHILI SIVAIJIL: In view
of th assurance given by the Minister, I will

withdraw it.

THE DEPUTY CHAIRMAN; Good. The

amendment was by leave withdrawn.

THE DEPUTY CHAIRMAN: the question
is:

'That clause ? stand part of the Bill."
The motich] was adopted.
Clause 3 was added to the Bill. Clause 4 to

37 were added to the Bill.

Clause 1, the Enacting Formula and th"
Title were added to the Bill.

SHRI RAJESH PILOT: Madam, I move.-
"That the Bill be passed."
THE DEPUTY CHAIRMAN: The
question is:
"That the Bill be passed."

The motion was adopted.



